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Out of the 47 cmployess mentioned above,
36 have completed- such tenure. These
transfer-policy guidzlines have been framed
with the twin objsctive of securing a dis-
persal of the services of experignced
officers over the net work az a whole and
also to enable the officers to broaden their
experience by serving in different jobs, and
stations. These guidellnes arc always
operated subject to exigencies of public
scrvice. The retentioh of the above officers
beyuind the normal tenure has been on the
considcration that their services are better
utilised for the net work as a wholc in suih
postings. This cannot be regarded as any
violation. It is alsa clarified that each
posting/transfer is decided on the merits of
gach case by the competent authority.

Financial Status of Public Undertakings
under the Ministry

1232. SARI J.5. PATIL : Will the
Minister of ENERGY be pleascd to refer
to the reply given to part (b) of Unstarred
Question No. 3745 on 0th March, 19584
regarding public undcertakings under the
Ministry and their financial status and state :

(a) whether the requisite inférmation
hag sincc been collected :

(b) if sin, the detarls therenf; and

(c) if not, the reasons for delay ?

THE MINISTER 13F STATLE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (5HRI
GARGI SHANKAR MISHRA) : (1) to ()
Unstarred (Juestion No. 3745 of 20th
March, 1984 has sought considerable infor-
mation for 4 financial years of the various
Public Undertakings under the Minstiry of
Energy. The information received is being
compiled.

Appointment of Director General,
Doordarshan

1233. PROF. RUPCHAND PAL : Will
the Minister of INFORMATION AND
BROADCASTING bz pleascd to state :

(a) whether it is a {act that (he post of
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Director General of Doordarshan had been
lying vacant since January, 1984:

(b) if 50, the reasons thereof; and

(c) whether it is a fact that the recently
appointed Dircctor tencral of Doordarshan
15 sucheduled to retire after three months
ior 50 as he s already on extcnsion for onc
year ?

THE MINISTER OOF STATE OF THE
MINISTRY OF INMFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEFARTMENT OF
PARLTAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) and (b) The
previous incumbent of the post of Director
General, Doordarshan retired on 3lsl
January, 1984. Arrangements were made
immediately wr look after the current duties
of the post until a suecessor was a@ppoin-
ted.

(¢) Tne post has been tilled in from
2nd July, 1984 by re-cmploving a retired
officer for a suitable length af time.

L losure of Alcohol Units due to Shart
Supply of Molasses

1234, SHRIM.M. LAWRENCE ;
SHRT E. BALANANDAN

Will the Mimster of CHEMICALS
AND FERTILIZERS be pleased ter state

(a) whether it s a fact that the algohol
bazcd industrial units are  facing closure
due to short supply of molasses thig
yedr,

(b) 1f so, steps taken by Government
to over come the deficit; and

(¢) the actual expected supply and this
veiar ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH)
() to (¢) The estimates of demand and
availability of ilcohol and molasses at the
beginning of (he current alcohol year
indicated that while there will be adequate
supply of molasses, there was a gap betwegen



77 Written Answers

the projected demand and supply of alcohol.
It was, therefore, decided that while mak-
ing allocations from those states, surplus
in alcohol, to those states, deficit in
alcohol, that allocations for potable pur-
pose would be restricted to the actual
consumption of potable alcohol for the
previous alcohol year. While some units
have reported difficulties in obtaining
adequate supply of Industrial alcohol,
this cannot be attributed to inadequacy
of supply of molasses to distilleries for
manufacture of industrial alcohol. The
states surpius in alcohol nt the begginning
of the year can also take care of the
needs for industrial alcohol by suitably
monitoring use ol alcoho! for potable
purpose.

Supply of Power from Kulpakkam Atomic
Power Plant

1235. SHRI K. T. KOSALRAM : Will
the Minister of ENERGY be pleased to
stitc

(a) whether 1t has been decided to
supply power from Kalpakkam Atomic
Power Plant (0o neighbouring  Statls;
and

(b) If so, the actual allocation of
atomic power to these States ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (5HRI ARIF
MOHAMMAD KHANj : (i) and (b) No
fingl decision has been taken regarding
allocation of power from Kalpakkam
Atomic Power Plant to the neighbouriprg
States,
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Singareni Collierles

1237. SHRI G. NARSIMHA REDDY :
Will the Minister of ENERGY be pleased
to state :

(a) the share capital of Central
Gavernment and Government of Andhra
Pradesh in  Singareni Collieries—an
Andhra Pradech State Government Under-
taking:

(b) the total investment upto now in-
cluding the lvan amount with names of the
investors: and

(c) the target set for coal production
and that achieved each year from 1981-82
onwards upto now ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) The Equity participation by
the Central Government and the State
Government of Andhra Pradesh in SCCL
is roughly in the ratio of 49 : 51. As on
31.3.1984 the share capital held by the
Central Government and the State Govern-
ment of Andhra Pradesh is of the order of
Rs. 37.05 crores and Rs. 38.02 crores
respectively.

(b) Total investment (loan-f-equity)





